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No. 1513(2)/XVII-V-1—95-81
Dated Lucknow, April 27, 1983

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the King
George Medical College Aur Gandhi Memorial and Associated Hospital (Grahan Karna) Adhi-
nivam, 1983 (Uttar Pradesh Adhiniyam Sankhya 10 of 1983} as passed by the Uttar Pradesh
Legislature and assented to by the President on April 27, 1983 -

{HE KING GEORGE'S MEDICAL COLLEGE AND THE GANDHI

MEMORIAL AND ASSOCIATED HOSPITALS (TAKING OVER)
- ACT, 1983 '

[U. P. Acr No. 10 oF 1983]
{ds passed by the Utlar Pradesh Legislature)

AN
ACT

to provide, in the interest of the general public, for the re-transfer of the control
and management of the King George's Medical College and the Gandhi
Memorial and Associated Hospitals, Lucknow, from the University of
Lucknow to the State Government, and for the taking over of the proper-
ties pertaining to the said College and Hospitals, with a view to ensuring,
inter alia, the maintenance and development of all the medical colleges
connected with the State Universities along with their associated hospitals '
on an integrated patiern, and for maliers connected therewith.

. It 1s mEresy enacted in the Thirty-fourth Year of the Republic of India
& as follows :—

Short title 1. (1) This Act may be called the King George’s Medical College and
and  commen- .. oo 4phi Memorial and Associated Hospitals (Taking Over) Act, 1983,

(@), It shall be deemed to have come into force on July 18, 1981.
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2. In this Act,— N , ) Definitions.
'(a) “Appointed date” means the date of commencement of this Act;

'(b) “King George’s Medical College™ includes all dispensaries, lecture:
rooms, museums, laboratories, libraries, hostels and - boarding houses used
in connedtion with, or as accessories to, or adjuncts of the said College ;

‘{¢) “Gandhi Memorial and Associated Hospitals” means the Gandh

. Memorial ‘Hospital, the Queen. Mary’s Hospital, the Kasturba Clinic and

Hospital (Tuberculosis), the Children Hospital, the hospital attached to

the Faculty of Dental Sciences, the Leprosy Hospital and the Blood Bank,

and includes all hospitals, dispensaries and laboratories which are attached

- to or adjuncts of any of the aforementioned hospitals and the blood
bank ;

(d) *“the institutions” means the King Gcorgc’s Medical College and
the Gandhi Memorial and Associated Hospitals ; ‘ . .

(¢) “the University” means the University of Lucknow; and

‘(f) references to the ‘State Government” shall be construed as
including references to the Government of the United Provinces.

3. On and from the appointed date— Taking over of
~ the Institations
(a) the control and management of the institutions which was trans. by 4 Government
_ ferred by executive order with effect from March 1, 1921, from the State fof consequen-
oy’ Government, to the University, together with the control and manage- ’
ment of all properties and assets pertaining thereto which were in existence
at the time of the said transfer, shall stand re-transferred from the
University to, and vest in, the State Government; S

'(b) all properties and assets pertaining to the institutions, whether
acquired or created out of grantsin-aid from the State Government or
otherwise (including any cash balances held by the University in the
names of the institutions or on their account, whether in deposit with
any bank or otherwise) shall stand ' transferred from the University to,
and vest in, the State Government ; '

(¢) except as provided in section 5, all rights, powers, privileges,

duties, debts, liabilities and obligations of the University, contractual or

- otherwise, arising or accrued or incurred in relation to the affairs of any
of the institutions shall stand transferred to the State Government;

(d) all references in any will, deed or other document, whether made
or executed before or after the . appointed date, which contains any
bequest, gift, endowment, or trust in favour of the University for the
purposes of any of the institutions shall be construed as if the State
Government was therein named instead of the University. :

4. The properties, assets and rights transferred to the State Government
by virtue of this Act shall continue to be utilized for the purposes for
which they were being utilized or were intended to be utilized immediately
before the appointed date. ’

5. Subject. to the provisions of section 6,— .

{a) every wholetime officer (including teacher) or other servant of
the University duly employed in connection with the affairs of any insti-
tution and serving the institution as such immediately before the appointed
date shall, unless within 90 days from the appointed daté he gives
notice in writing to the State Government of his intention not to become
an employee of the State Government, become an officer or other servant
of the State Government and shall hold his office by the same tenure and
i upon the same terms and conditions and with the same rights as to
retivement benefits or other matters as he would have held under the
University if this Act had not been passed and shall continue
to do so unui his employment under the State Government is duly termi-
nated or until those ierins and conditions are duly aliered by the State
Government.

}
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Saving  as to
gervices,

“Claim for com-
psasation by Uai-
- versity.

~ (b) every other officer ‘{including teacher) or other servant of the
University employed in connection with the affairs of any institution
jmmediately before the appointed date may, if found suitable by the
State Government or by such officer or authority as may be ’sp;ctﬁec} by
the State Government in that behalf, and unless he gives notice in writing
to the State Government of his intention not to become an employee of
the State Government, be absorbed in Government Service, provisionally
or finally, on such terms and conditions as the State Government may. by

general or special order, specify, and shall thereafter become an officer
or other servant of the State Government on those terms until his employ-
ment is duly terminated or until those terms and conditions are dulv
altered by the State Government, and the services of .others shall stand
determined in such manner and by order of such officer or authority as
the State Government may specify in that behalf.

Explanation—For the purposes of this section, the expression “duly
altered by the State Government” means altered by the State Govérnment
or by the State Legislature, as the case may be, either in exercise of the
powers conferred by Article 300 of the Constitution or otherwise. '

6. (1) Every officer or other servant whose services are transferred to the
State Government under section 5, shall, notwithstanding anything contained
in other provisions of this Act, be liable to be transferred and posted to
any other medical college or, as the case may be, to a hospital attached to a
medical college under the control and management of the State Government.

(2) Nothing contained in section 5 shall be deemed to apply to a government
servant whose services were, immediately before the appointed date, on deputa-
tion from the State Government to the University. , ’

{3) Noiwithsmndihg anything contained in any other law for the time being
in force— : :

(@) the transfer of services of any employee of the University under
section 5 or the termination of his services in consequence of his notice
referred to in the said section or, as the case may be, in consequence of
his not being absorbed in Government service, shall not entitle any such
employee to any compenisation, and -

(b) no such claim shall be entertained by any court, tribunal or other
authority.

7. (1) If by virtue of the provisions of section 3, the University is deprived
of any of its properties, assets and rights it may, within six month’s from the
appointed " date, prefer 2 claim to the State Government giving details of such
properties, assets and rights, mentioning in respect of cach item the details and
manner of acquisition, its value on the date 'of acquisition, the funds from which
it was acquired, its market value on the appointed date, and other relevant
particulars. |

(2) Upon receipt of any claim under sub-section (1) the State Govern-
ment shall proceed in the manner hereinafter set out, that is to say,— ‘

(a) if the State Government and the University having regard to the
principles specified in the Schedule agree as to the details of the proper-
ties, assets and rights for which compensation s due and as to the amount
of compensation payable therefor, the State Government shall pay the
compensation so determined ;

(b) where the State Government and the University disagree in respect
of any of the matters referred to in clause (a), the State Government shall,
within a period of one year from the date on which the daim is pre-
ferred, refer the matters in dispute to a Tribunal for decision in accer-
dance with the principles specified in the Schedule ; '

(¢) where the State Government fails to pay the amount claimed by
the University within the period of one year specified in clause (b) or
where the State Government fails to refer the matter in dispute to the
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. Tribunal within the said period, the University may within a period of

next six months, refer such matter to the Tribunal.

(%) The Tribunal referred to in clauses (b) and (¢) of subsection (2),
shall be appointed by the State Government and consist of a single member who
15, or has been, or is qualied to be, a judge ot a High Court, and it shall have

- the powers ot a Civil Court while wryiug a sun under the Gode of Givil Proce-
dure, 1908, in respect of the tollowing miatcers, namely—

v () summoning and eatorcing the attendance of any person and examin-
ing him on oath ;

(b), requiring the discovery and production of documents;

(¢), receiving evidence on afidavits; ‘

(d) making local mspections and issuing comumnissions for the examn-
"DAUGL Ol WItACMHES LI UUCUIICEL (VTN CPIRY (5 €1 mvcsugauug;

(€). such other matters as may be prescribed.

(4) The Lrbunal shall have the power to regulate 1ts own procedure and
decide all atiers wilin i colupeiciiee, ald lay ICVIEW aily OL s deasions
Al €11C CVENL 0L LIele -belslg @ jlisiaKe U e dace ol W€ recoid Or Lorical any
ACIEULUCUGAL OF CIENICdi €1iUl UGG, LUl subject LIEICL0 WiE utusion oL wie
SAlbundal v ally Maiicl willin i gjulisdicuuil silall De onal.

(). ‘Lhe amount ot compensauon, it any, upon being determined as atore-
said suall be paid o We Vivcisity 1u We AISCICUON O WE dlale LOovErueuy
CLULEL AL Lash o4 1 DUl Luoie tiali €L cgual ailaual listaildenty, and Wie said
AMiOUNL Of WE Dalaude vuslalidiilg 4t hﬂ)’ Uie shdit CAUTy ASLmPlC) ; LLCICSL al
e rate ol ax pet et pol adddlan Loiu tic HPPUHH.CQ aate.

8. No suit, prosecuuon or other legal proccedings shall he against 1ne
Stale GOVCLILUCUL Ul aily UWICL Piaul i Loapect Ol auyllig whichh 1 1 goud
iaith done or intended o be duile 11 pursudnce of s Acu

y. - Notwithstanding anytuing contained iu the Utiar Pradesh Siate Um-
YEISILES ACL 1970, and e slatuecs uade ereunder,— :

A1), the Kang George's Medicai Colicge shail, with ettect trom the

Protection  for
aetion taken under
ihis Act.

King George’s
Medical College
to become consti-
tuent college.

aPPOAﬂlCﬂ dale, DELOlle & CuiBLiUCL Wlicge VL e umversuy and shau

be maitdiucd Dy e dlale LsOvCInLenL ,

(&) 1t auy selecuon of any olicer QnCiudINg LEAcer oF Other Servant),
has peen made Ly apy scicclod coludtiicc colistiiuied unger ine sad
AcCt o ollerwise LDUL DU Appailiiueal hds DEel LAue Uil e appointed
daie in pursuance thereuyr such selecuon sitail stand rescinded, and it
shail be upen 10 e didte Loverunenl v vther compeieni authonty w
ake fread JeGUlLNCIE A ACCUTULIICE Willh Hl€ Juics Or orders appl-
cable W g post cencerngd,

10. in the Uttar Pradesii Siate Universiies Act, 1973, in secuom 31
sub-sccuon (13), shail be omstied.

il. (1), If any difficulty arises in giving effect to the provisions of this
Act, the State Government may make suci order, not inconsistent with
the provisions of this Act, as may appear o it 10 be necessary for the pur-
- pose of removing the difficuity :

Provided that no order shall be made under this sub-section after the expiry
of a period ot two years from the appointed date,

(2), Every order made under sub-section (1), shall be laid before both
Houses of State Legislature.

(3). No order under sub-section (1) shail be called in question in any

court on the ground that no difficulty as is referred to in sub-section 1),
existed or required to be removed. y

Amendment of
section 31 of Pre-
sideat’s Act no.
10 of 19713 us
ameaded by U.P,
Act no, 29 eof
lﬂ‘.

Removai of
diffisultics.
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Powers to make 12. . The State Government may, by notification, made rules for carrying
rales. out the purposes of this Act. :

Repesl and sav- - 13. (1) TheKing George’s Medical College and the Gandhi Memorial and U.P.0g
ings. Associated Hospitals (Taking Over) Ordinance, 1983 is hereby repe_aled_ °§?°1°9>

(2) Notwithstanding such repeal, anything done or any action taken umder
the Ordinance referred to in sub-section (1), shall be deemed to have been
done or taken under this Act as if this Act were in force at all material times.

%
' SCHEDULE
(See section 7)
Principles for determining Compensation 4

The properties and assets of the State Government the control and
management of which was transferred by the State Government by executive
order to the University with effect from March 1, 1921 and which continue o
vest in the State Government shall not be included in ‘the property of which
the compensation shall be payable. .

2. The compensation payable under section 7 shall be an amount equal
to the sum total of the value of other properties, assets and rights of the
University pertaining to the institutions on the appointed date caiculated in
accordance with the provisions of paragraph 3 less the sum total of its debts,
liabilities' and obligations pertaining to the institutions as on the said daie,
caleulated in accordance with the provisions of paragraph 4.

3. The said market value shall be determined as on the appointed date,
calculated as follows :—

(i) in respect of land and buildings or any interest therein, in
accordance with the principles specified in sections 25 and 24 of the Land
Acquisition Act, 1894;

(ii) the amount of debts to the University and pertaining to the
institutions, whether secured or unsecured to the extent to which they
are reasonably considered to be recoverable ; i

(ii) the value of all tangible assets and properties other than those |
falling within any of the preceding clauses. : :
4. The total amount of liabilities and obligations incurred by the Univer-
sity in connection with the affairs of the institutions and subsisting on the
appointed date shall be determined having regard to the principles laid dows

in paragraph 3. _ -
— \(y } By order,
‘\/} 2 G. B. SINGH,
Sachiv.

GO
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No. 629(2)/XVIE-V-1 —1 (KA)-9-1998
Dated Lucknow, March 30, 1998

IN pursuance of the provisions of clguse (3) of Article 348 of the ;
the Governor is pleased tg order the publication of the follawigz English translation of the
King George Medical College Aur Gandhi Memorial And  Associated Hospital
(Grihan Karna) (Nirsan) Adhiniyam, 1998 (Uttar Pradesh Adhiniyam Sa nkhya 15 of 1998)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on
March 28, 1998: ;

e
THE KING GEORGE’'S MEDICAL COLLEGE AND THE GANDHI
MEMORIAL AND ASSOCIAT

ED HOSPITALS (TAKING OVER)
(REPEAL) ACT, 1998

(U.P. AcT No. 15 oF 1998
[4s passed by the Uttar Pradesh Legislature]

AN
ACT :
to répeal the King George’s Med!cal College and the Gandhi Memorial

and Associated Hospitals (Taking Over) Act, 1983 and to malke consequential
amendment in the Uttar Pradesh State Universities Act, 1973.

Constitution of [ndia,
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IT 1s HEREBY enacted in the Forty-ninth Year of the Republic of India
* a3 follows :—
CHAPTER—I

preliminary

1. This Act may be called the King George’s Medical College
and the Gandhi Memorial and Associated Hospital (Taking Qver)
{Repeal) Act, 1998.

CHAPTER—II

Repeal of the King George’s Medical College and the Gandhi Memorial
and Associared Hospitals (Taking Over) Acts 1983

2. (1) The King George’s Medical College and the Gandhi
Memorial and Associated Hospitals (Taking Over) Act, 1983 is hereby
repoaled,

(2) Notwithstanding such repeal and any judgement decree or order
of any Court, every appointment made, order issued, post created, action
iaken or thing done of purporting to have been done, issued, created,
taken or made by the State Government or its officers under the repealed
enactment shall be deemed to have been respectively made, issued, taken
ar done by officers or authority or other body of the University of
pucknow empowered by or under the Uttar Pradesh State Universities
Act, 1973 to deal with such matters.

CHAPTER _II1
Amendment of the Uttar Pradesh State Universities Act, 1973

3. After section 31-B of the Uttar Pradesh State Universities
Act, 1973, the following section shall be inserted, namely : —

«31-C. Notwithstanding anything to the contrary contained in
any other provision of this Act and in any
other law for the time being inforce, any
Assistant Professor, Associate Professor or
Professor, who was appointed directly or by
promotion on or after July 18, 1981 but not later than August 10, 1992
on adhoc basis in the King George’s Medical College and the Gandhi
Memorial and Associated Hospitals, Lucknow and is continuing in
service as such on the date of the commencement of the King George’s
nedical College and the Gandhi Memorial and Associated Hospitals
{Taking Over) (Repeal) Act, 1998 and possessed requisite qualifications
for regular appointment at the time of such ad hoc appointment, shall
be deemed to be substantively appointed from the date of such ad fioc
appointment, '

Regularisation of
ad hoc appoini-
ments

Explanation :— For the purposes of this section the words “Lecturer”

TToqRoy ON0~-F 90 250 0 fawto -~ (2704 )==1998-~850 (¥%0)
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Short title

Repeal of U, P,
Act no, 10 of
1983 and Savings

Insertion h
new section 31-C
in the Dresi-
dent’s Act no, 10
of 1973 as
amended and
re-enacted by
P, Act no. 26
of 1974

and “Reader” referred to in this Act, shall mean the “‘Assistant
Professor” and ““Associate Professor” respectively.”
By order,
. G. S. PANDEY,
Vishesh Sachiv.
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